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PART V
Acts of the Indian Legislature assented to by the Governor General

GOVERNMENT OF INDIA 
LEGISLATIVE DEPARTMENT

and evap°rating pirns, buildings and waste places situated 
within the limits of such place ; as defined from time to 
time by the Collector of Central Excise ;

The following Act of the Indian Legislature received the (^) drying grounds and storage platforms and
assent of the Governor-General in the 24th February 1944, storehouses appertaining to any such place ; 
and is hereby promulgated for general information :— (m) land on which salt is spontaneously produced ;

Act No. I of 1944 and-a “private salt factory” is one not solely owned or
An Act to consolidate and amend the law relating to central solely worked by the Central Government;

duties of excise and to salt (&) “ wholesale dealer ” means a person who buys
Whereas it is expedient to consolidate and amend the or selis excisable goods wholesale fop the purpose of trade 

law relating to central duties of excise on goods manufac- or ^manufacture, and includes a broker or commission agent 
tured or produced in British India and to salt; ■ who, addition to making contracts for the sale or pur-

It is hereby enactod as follows chase of excisable goods for others, stocks such goods
CHAPTER I belonging to others as an agent for the purpose of sale.

1- Short title, extent and commencement—(1) This Act CHAPTER II
may be ealled the Central Excises and Salt Act, 1944 ; Levy and Collection of Duty

(2) It extends to the whole of British India; 3. Duties specified in the First Schedule to be levied—
(3) It shall come into force on such date as the Central (1) There shall be levied and collected in such 

Government may, by notification in the official Gazette, 
appoint in this behalf.

2. Definitions—In this Aot, unless there is anything 
„repugnant in the subject or context,—

(a) “ broker ” or

manner
as may be prescribed duties of excise on all excisable 
goods other than salt which are produced or manufactured 
in British India, and a duty on salt manufactured in, or 
imported by land into, any part of British India as, 'and 
at the rates, set forth in the First Schedule.

(2) The Central Government may, by notification in the 
official Gazette, fix, for the purpose of levying the said 
duties, tariff values of any articles enumerated, either 

Central Excise Department, or any person (including an specifically or under general headings, in tho First 
officer of the Provincial Government) invested by the Schedule as chargeable with duty ad valorem and 
Central Board of Revenue with any of the powers of a alter any tariff values for the time being in force.
Central Excise Officer under this Act; (3) Different tariff values may be ' fixed for different

(c) “ curing 55 includes wilting, drying, fermenting and classes or descriptions of the same article.
any process for rendering an unmanufactured product fit 4. Determination of value for the purposes of duty 
for marketing or manufacture'; ■ Where under this Act any article is chargeable with duty

■ (d) “ excisable goods ” means goods specified in tho at a rate dependent on the valuo of the article, such value
First Schedule an being subject to a duty of excise and shall’be deemed to be the wholesale cash price for which

an article of the like kind and quality is sold or is capable 
(e) “ foctory ” means any premises, including the of being sold for delivery at the place of manufacture and

precincts thereof, wherein or in any part of which excisable at the time of it3 removal therefrom, without any abate-
goods other than salt are manufactured, or wherein or in ment or deduction whatever except trad.e discount and the 

part of which any manufacturing process connected amount of duty then payable, 
with the production of these goods is being carried on or is 5. Power of Central Government to impose Customs duty 
ordinarily carried on; on goods mentioned in the First Schedule—The Central

(/) “ manufacture 55 includes any process incidental or Government may, by notification in the official Gazette, 
ancillary to the completion of a manufactured product; and impose on any excisable goods other than salt brought into 

(i) in relation to tobacco includes the preparation of British India from the territory of any Indian State, not 
cigarettes, cigars, cheroots, biris, cigarette or pipe or being territory which has been declared under section 5 of 
hookah tobacco, chewing tobacco or snuff; and the Indian Tariff Act, 1934 (XXXII of 1934), to be foreign

(u) in relation to salt, includes collection, removal, territory for the purposes of that section, a duty of customs 
preparation, steeping, evaporation, boiling, or any one or equivalent to the duty imposed by this Act on the like 
more of these processes, the separation or purification of goods produced or manufactured in British India, 
salt obtained in the manufacture of saltpetre, the separa- 6. Certain operations to be subject to licence—The Central 
tion of salt from earth or other substance so as to produce * Government may, by notification in the official Gazette, 
alimentary salt, and the excavation or removal of natural provide that, from such date as may be specified in the 
saline deposits or efflorescence; and the -word “ manu- notification, no person shall, except under the authority 
facturer ” shall be construed accordingly and shall include and in accordance with the terms and conditions of a 
not only a person who employs hired labour in the produc- licence granted under this Act, engage in— 
tion or manufacture of excisable goods, but also any person (a) the production or manufacture or any process of
who engages in their production or manufacture on his the production or manufacture of any specified excisable 

account if those goods are intended for sale ; goods or of saltpetre or of any specified component parts or
(g) il prescribed 5* means prescribed by rules made ingredionts of such goods or of specified containers of such

under this Act; ‘goods, or .
(h) “ sale ” and “ purchase ”, with their grammatical (b) the wholesale purchase or sale (whether on his own

Variations and connate expressions, mean any transfer of account or as a broker or commission agent) or the storage
to another in the of any excisable goods specified in this behalf in Part A of 

the Second Schedule.
7. Form and conditions of licence—-Every licence under 

section 6 shall be granted for such an a, if any, for such 
period, subject to such restrictions and conditions and 
in such form and containing such particulars, as may be 
prescribed.

8. Restriction on possession cf excisable goods- From 
such date as may be specified in this behalf by the Central

commission agent ” mean# a person 
•who in the ordinary course of business makes contracts for 
the sale or purchase of excisable goods for others ;

(b) “ Central Excise Officer ” means any officer of the

may

includes salt ;

own

>he possession of goods by one person 
ordinary course of trade or business for cash or deferred 
payment or other valuable consideration ;

(i) “ saltpetre ” includes rasi, sojji, and all other 
substances manufactured from saline earth, and khannun 
and every form of sulphate or carbonate of soda ;

(j) “ salt factory ” includes—
(t) a place .used or intended to be used in the manu­

facture of salt and all embankments, reservoirs, condensing
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„ 4-Vn‘fl Art A summons to produce doon

Of documents or things of a certain description m the poss6£- 
don or under the control of the person summoned.

(?) All persons so summoned shall be bound to attend 
either in person or by an authorised agent as such officer 
may direct ; and all persons so summoned shah he bound to 
state the truth upon any subject respecting which they are 
examined or make statements and to produce such docu­
ments and other things as may be required :

Provided that the exemptions under sections 132 and I33 
of the Code of Civil Procedure shall be applicable to requisi. 
tions for attendance under this section.

(3) Every such inquiry as aforesaid shall be deemed to be
,0, f.il. .. •npplj’-nj iDform«tioD whioh Wj-jW 5Sf* “*

by rules made under this Act to supply, or (unless with Offic’rs required to assist Central Excise Officers—
upoThim theeinformantio°n Tuppbed by him is true) All officers of Police and Customs and aU officers of Govern-
upon mm, tnaj mGnt aged m the collection of land-revenue, and all
8UPP\d) attempts to commit, or abets the commission of, village officers are hereby empowered and required to assist

shall°fo'r every such offence, be punishable with imprison- contraband excisable goods—Every owner or occupier of 
ment for a term which may extend to six months, or land, and the agent of any such owner or occupier, in 
with fine which may extend to two thousand rupses, or charge of the management of that land, if contraband 
with both excisable goods are manufactured thereon, shall in the

10. Power of Courts to orcter forfeiture—Any Court trying absence of reasonable excuse be bound to give notice of
an offence under this Chapter may order the forfeiture to such manufacture to a Magistrate, or io an officer of the 
His Majesty of any goods in respect of which the Court is Central Excise, Customs, Police-, or Land Revenue Depart- 
satisfied that an offence under this Chapter has been ment, immediately the fact comes to his knowledge, 
committed, and may also order the forfeiture of any 17. Punishment for connivance at Offences—Any owner 
receptacles, packages or coverings in which such goods are or occupier of land, or any agent of such owner or occupier 
cantained and the animals, vehicles, vessels or other in charge of the management of that land, who wilfully 
conveyances used in carrying the goods, and any connives at any offence against the provisions of this Act 
implements or machinery used in the manufacture of the or of any rules made thereunder shall for every such offence 
goods. be punishable with imprisonment for a term which may

11. Recovery of sums due to Government—In respect of extend t# six months, or with fine which may extend to
duty and any other sums of any kind payable to the five hundred rupees or with both. ,
Central Government under any of the provisions of this Act 
or of the rules made thereunder, the officer empowered by made under this Act or any rules made thereunder and all 
the Central Board of Revenue to levy such duty or require arrests made under this Act shall be carried out in 
the payment of such sums may deduct the amount so dance with the provisions of the Code of Criminal 
payable from any money owing to the person from whom Procedure, 1898 (V of 189S), relating respectively to 
such sums may be recoverable or due which may be in his searches and arrests made under that Code, 
hands or under his disposal or control, or may recover the

by%utsCmadGeauZ^; t| 

Act have in his possession any excisable goods specified in 
this behalf in Part B of the Second Schedule m excess10 
such quantity as may be prescribed for the purposes ol t 
section as the maximum amount of such goods, or ol any 
variety of such goods which may be possessed at any one
time by such a person. •

9. Offences and Penalties—Whoever commits any 
following offences, namely : _ . _

(a) contravenes any of the provisions of a notification 
issued under section 6 or of section 8, or of a rule made 
under clause (Hi) of sub-section (2) of section 3 / ,

\b) evades the payment of any duty payable under tins

of the

Act ;

an

18. Searches and arrests how to be made—All searches

accor-

19. Disposal of person arrested—Every person arrested 
amount by attachment and sale of excisable goods belonging under this Act shall be forwarded wi thout delay to the 
to such person; and if the amount payable is not fo nearest Central Excise officer empowred to send persons so 
recovered he may prepare a certificate signed by him arrested to a Magistrate, or, if there is no such Central 
specifying the amount due from the person liable to* pay Excise officer within a reasonable distance to-the officer- 
the same and send it to the Collector of the district in in-charge of the nearest police-station

“ooS rgr5T>■» *.»*««**.tt
to recover from the said nerson the amount specified there- ?ffieer-m-charge of a police-station to
in as if it were an arrear of land-revenue. ,, Pe^?on 13 forwarded under section 19 shall

12. Application of tho provisions of Act VIII of 1878 to er . . him to bail to appear before the Magistral 
central excise duties—The Central Government mav bv aT?nf 3urisdlctioa, or in default of bail forward him in 
notification in the official Gazette, declare that any of the CU 7 to such Magistrate.
provisions of the Sea Customs Act, 1878 relating to the 2?: Inquiry how to be made by Central Excise officers 
levy of and exemption from customs duties, drawback of 22a,nst arrested persons forwarded to them under section 
duty, warehousing, offences and penalties, confiscation and When an^ Person is forwarded under section 19 to
procedure relating to offences and appeals shall, with such a Central Excise officer empowered to send persons so 
modifications and alterations as it may consider necessary arrested to a Magistrate, the Central Excise officer shall 
or desirable to adapt them to the circumstances, be applica- Procced to enquire into the charge against him 
ble in regard to like matters in rusoect of I9\ v™
imposed by section 3. 1 * exercise tbe PurPose the Central Excise officer may

CHAPTER III . provisioMVrihTrffiOWe-rSa?d sha11 be subject to the same
Powers and Duties or Officers and Land-holies/ exercise and Ve °™ce-;m-cbarge of a police-station may
13. Power to arresi-d) Any Central Excise Officer duly procedure, 1893 (V of18981° wZ ^ ^ °f “bte

empowered by the Central Government in this behalfWv care • [ V ot 1898)> wiien mvestigatmg a cognizable.

SS&SZ*!R *»b* »h.t- '
sr»“e °ttcv °f •*«- “«

tho ri-« ssettugBSwed by such officer in order that his name and resffienJmlv is not sufficienw^ t0 the Central Excise officer that there 
be ascertained. Qenre maJ “ “^umcwnt evidence or reasonable ground of suspicion

14. Power fa summon persons (0 give CViderre rnri ners™^ tEe aCeuged persoilj he shall release the accused 
produce documentsin inquiries under this Act-" An! as the cVtrelTx^^m bond’ with or without sureties 
Central Excise Officer duly empowered by the Central when so reolrd offiwr may direct, to appear, if
Government in this behalf shall have power to summon anddSlSfthe Magistrate having jurisdiction,
ry-Pere0vhlnncfn T ™ considers necessary eito™ ease to hh offieM rep0rt of a11 tho particulars of the 

,hi»g in •nymq.^whlob^eh kineJ4bS ,ei ^ ^

y Untral or other officer exercising
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powers under this Act or under the rules made thereunder 
who— (2) Whenever any Customs-officer is satisfied that any 

. (n\ _-fi , ,. _ article is liable to confiscation under this 'section he mav
J i * r®aaJonabl® g^nd of suspicion searches seize such article, and shall at once report the seizure to 

h\ f®ar°ihed a"y houso’ boat or Place > his superior officer for the information of the officer
a ■ vexatlous1y and unnecessarily detains, searches or empowered to order confiscation under sub-section (1) and 

(r\ aJ?y Per8°n ; such officer may, if satisfied on such report or after making
_*6' ve*atl0usly and unnecessarily seizes the moveable such inquiry as he thinks fit, that the article so seized is 
property ol any person, on pretence of seizing or searching liable to confiscation, either declare it to be confiscated,

■ a?y artlcle 'liable to confiscation under this Act; or impose a fine in lieu thereof not exceeding the value of
(a) commits, as such officer, any other act to the the article, 

injury of any person, .without having reason to believe 29. Jurisdiction—Any offence punishable under
that such act is required for the execution of his duty ; tion 24 or section 27 may be deemed to have been 
snail, ior every such offence, be punishable with fins idftiich committed within the limits of the jurisdiction of the 
may extend to two thousand rupees. Magistrate of any place where the offender is found, or to

Any person wilfully and maliciously giving false informa- which, if arrested under section 26 or section 27, he may 
tion and so^ causing an arrest or a search to be made under be brought. •
this Act shall be punishable with fine which may extend 30. Power to exempt from operation of this Chapter— 
to two thousand rupees or with imprisonment for a term The Central Government may, by notification in the official 
w ich may extend to two-years or with both. Gazette, exempt the carriage of excisable goods within any

23. Failure Of Central Excise officer in duty—Any local limits or in any class of vessels from the operation of 
Central Excise officer who ceases or refuses to perform or this Chapter, and, by like notification, again subject such 
withdraws himself from the duties of bis office, unless he carriage to the operation of this Chapter, 
has obtained the express written permission of the Collector 

- of Central Excise, or has given to his superior officer two 
months’ notice in writing of his intention or has other 
lawful excuse, shall on conviction before a Magistrate be 
punishable with imprisonment for a term which may 
extend to three months, or with fine which may extend to 
three months’ pay, or with both.

sec-

CHAPTER V
Special provisions relating to Salt 

31. Special and permanent rights of manufacturing salt 
to be recognised—The proprietor of a private salt factory 
who has by virtue of a sanad granted by the British or 
any former Government, a special and permanent right to 
manufacture salt, or to excavate or collect natural salt, 
shall on application made in accordance with the rules 
made under this Act be entitled to a licence for such

CHAPTER IV 
Transport by sea

24. Penalties for carrying excisable goods in certain purpose and to ihe annual renewal thereof, unless on a 
vessels—When any excisable goods are carried by sea in breach of the provisions of this. Act, his licence has been 
any vessel other than a vessel of the burden of three cancelled by an officer duly empowered by the Central 
hundred tons and upwards, the owner and master of such ■ Government in this behalf.
vessel shall each be punishable with imprisonment for a . 32. Rights of ordinary proprietors of existing salt-works— 
term which may extend to six months, or with fine which Every proprietor of a private salt-work, ‘other than a 
may extend to one thousand rupees or with both.

25. Exceptions—Nothing in section 24 applies to—
private salt factory, to which section 31 applies, of which, 
under the provisions of section 17 of the Bombay Salt Act,

(а) any excisable goods covered by a permit granted 1890 (Bom. II of 1890), the proprietor was entitled on
application to a licence to manufacture or to excavate or

(б) any excisable goods covered by a pass granted by * collect natural salt at such factory, shall continue to be
any officer whom the Central Board of Revenue .may entitled, on application made in accordance with the rules 
appoint in this behalf; . made under this Act, to a licence for such purpose and to

(c) such amount of excisable goods carried on board the annual renewal thereof, unless on a breach of the 
any vessel for consumption by her crew or by the provisions of this Act his licence has been cancelled by an 
passengers or animals (if any) on board as the Central officer duly-empowered by the Central Government in this 
Board of Revenue may from time to time exempt from behaif:
the operation of section 21. ' Provided that the Collector of Central Excise may at

26. Power of stoppage, search and arrest—when any any time withdraw or withhold a licence from the pro- 
officer empowered by the Central Board of Revenue, to act prietor of any such salt factory, if no salt has been 
under this section has reason to believe, from personal manufactured, excavated or collected in such salt factory 
knowledge or from information taken down in writing, that for the three years ending on the thirtieth day of June 
any excisable goods aro being carried, or have within the last preceding the date of his order, or, with the previous 

■ previous twenty-four hours been carried, in any vessel sanction of the Central Board of Revenue, if such salt 
so as to render the owner or master of such vessel liable to factory has not produced, on an average, during the said 
the penalties imposed by section 24, he may require such three years, at least five thousand maunds of salt per 
vessel to be brought-to and thereupon may— v annum.

(a) enter and search the vessel; CHAPTER VI *
(b) require the master of the vessel to produce any Adjudication of Confiscations and Penalties

documents in his possession relating to tie vessel or the 33. Power of sdjudscation—Where by the rules made 
cargo thereof; under this Act anything is liable to confiscation or any

(c) seize the vessel if the officer has reason to believe person is liable to a penalty, such confiscation or penalty
it liable to confiscation under‘this Act, and cause it to be may be adjudged— _ A „ .
brought with its crew and cargo Lnto any port in British (a) without limit, by a Collector of Central Excise ;
T 1 • and (&) up to confiscation of goods not exceeding five

11 ifl\ where any excisable goods are found on board the hundred rupees in value and imposition of penalty not 
vessel search and arrest without a warrant any person on exceeding two hundred and fifty rupees, by an Assistant, 
hoard * the vessel whom he has reason to believe to be Collector of Central Excise :

* hable under section 24. Provided that the Central Board of Revenue may, in
P™8 pen'dfifis (or resisting officer—Any master of a vessel the case of any officer performing the duties of an Assistant 
J;i; nr neglecting to bring-to the vessel or to produce Collector of Central Excise, reduce the limits indicated in 
his papers when required to do so by an officer acting clause (6) of tins section, and may confer on any officer 

-J. Kopfirm 26 and any person obstructing any such the powers indicated m clause (a) or (&) of this section, 
officer irTthe performance of his duty, may bo arrested by 34. Option to pay «ieu of cornea mn-VVherever
2h officer without a warrant, and shal ) be punishable confiscation is adjudged under this Act or the. rules made 

■vh imprisonment for a term which may extend to six thereunder, the officer adjudging it shall give the owner of 
Lnths^or with fine which may extend to one thousand the goods an option to pay in lieu of confiscation such 

;'W „ mvith hmh as the officer thinks fit. , .
• U£n brmPscalicn of vessel ar.d cargo—(1) Every vessel 35. Appeals—(I) Any person deeming himself aggrieved 
(including all appurtenances) in which any excisablo goods by any decision or order passed by a Central Excise Officer 
( r. carded to as to render the owner or master of such under this Act or the rules made thereunder may, within 

LA Tabic to pern ties imposed by section 24, the cargo three months from the date of such docis.on or order 
blidiinch vessel md the excisable goods in respect of ..appeal therefrom to the Central Board of Revenue or m 

0I}. v, nn offence under this Act has been committed shall such cases as the Central Government directs, y
TTble to confiscation on the orders of the officer Central Excise Officer not inferior m rank to an Assistaiit

QWerej in this behalf bv the Central Government. Collector of Central Excise and empowere

under rules made under this Act;
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Cb licence, the following amounts,of^eacu suin the case ^

namely:-' ,nlur8 a„d rofme saltpetre and to 53%

L^separate°and purify salt in the process of such menu- 
facturo and refining- .. ., 2

I b' 10 

— ■
artificial heat 

Licence to me

by the Central Government. Such authority or officer 
may thereupon make such further inquiry and pass such 
order as he thinks fit, confirming, altering or annulling the 
decision or order appealed against:

Provided that no such order in appeal shall have the 
effect of subjecting any person to any greater confiscation 
or penalty than has been adjudged against him in the 
original decision or order.

(2) Every order passed in appeal under this section 
shall, subject to the power of revision conferred by sec­
tion 36, bo final.

35. Revision by Central Government—The Central 
Government may on the application of any person aggrie­
ved by any decision or order passed under this Act or the 
rules made thereunder by any Central Excise Officer or by 
the Central Board of Revenue*and from which no appeal 
lies, reverse or modify such decision or order.

CHAPTER VII

2
d rf pod., Pl*»t(xiu) provide for purpose of exacting the

machinery or materia , colnection with the confiscation, 
dut^the °onr section 28, of goods in
ofchenV130ofSiCh breaches of the Act or rules have been 

’ the disposal of goods sorespect
committed, and
COafiSt,Etherise and regulate the inspectionof factories 

d provide for the taking of samples, and for the making 
of tests of any substance produced therein, and for the 
inspection or search of any place or conveyance used for 
the production, storage, sale or transport of salt, and so 
far as such inspection or search is essential for the proper 
levy and collection of the duties imposed by this Act, of
any ^^^^^^^rogulato the composition of offences 

liabilities incurred under, this Act or the rules

detained or

• Supplemental Provision
37. Power of Centra! Government to make rules—(1) The

Central Government may make rules to carry into effect 
the purposes of this Act.

(2) In particular, and without prejudice to the generality 
of the foregoing power, such rules may—

(») provide for the assessment and collection of 
duties of excise, the authorities by whom fuuctions under 
this Act are to be discharged, the issue of notices requiring 
payment, the manner in which tjie duties shall be payable, 
and the recovery of duty not paid ;

(«) prohibit absolutely, or with such exceptions, or 
subject to such conditions as the Central Government 
thinks fit, the production or manufacture, or any process 
of the production or manufacture, of excisable goods, or 
of any component parts or ingredients or containers 
thereof, except on land or premises approved for the

an

against, or
made thereunder ; .,

(xvi) provide for the grant of a rebate oi the duty paid 
on goods which are exported out of India or shipped foi 
consumption on a voyage to any port outside India .

Provided that rules made under this clause shall provide 
that when steel ingots on which the duty of excise, imposed 
by this Act has been paid, or articles of iron or steel 
manufactured in British India from such ingots, are export­
ed out of India, there shall bo payable to the exporter of 
such ingots or articles, subject to^such conditions as 
may be prescribed, a refund at the following rates, 
namely :—
on ingot, blooms and billets—

a refund at the rate of four rupees per ton. 
on other manufactures of iron or steel—

(a) not fabricated—a refund at the rate of five and 
one-third rupees per ton ;

(b) fabricated—a refund at the rate of sir rupees 
per ton ;

(xvii) exempt any goods from the whole or any part 
of the duty imposed by this Act ;

(xviii) define an area no point in which shall be more 
than one hundred yards from the nearest point of any 
place in which salt is stored or sold by or on behalf of the 
Central Government, or of any factory in which saltpetre 
is manufactured or refined, and regulate the possession, 
storage and sale of salt within such area ;

(xix) define an area round any other place in whidf^ * 
salt is manufactured, and regulate the possession, storage 
and sale of salt within such area ;

(xx) authorise the Contral Board of Revenue or Collec­
tors of Central Excise appointed for the purposes of this 
Act to provide, by written instructions, for supplemental 
matters arising out of any rule made by the Central 
Government under this section.

(3) In making rules under this section, the Central 
Government may provide that any person committing a 
breach of any rule shall, where no other penalty is provided 
by this Act. be liable to a penalty not exceeding two 
thousand rupees and that any article in respect of which 
any such breach is committed shall be confiscated.

38. Publication of rules and notifications—All rules 
made and notification issued undor this Act shall be made 
and issued by publication in the official Gazette. All such 
rules and notifications shall thereupon have effect 
enacted in this Act :

Provided that every such rule shall'be laid as soon
may be after it is made before each of the Chamber, of Central Legislature, while it is in se;sion for altal n! ^2 
of thirty days which may be comprised in one 8eti n l°4 
twoor more sessions, and if before the eznirv of t w 
period, or where the period for which the rule is L f -fu rhat 
one Chamber does not coincide with that for■a,ldbe.fore 
laid before the other, before the expiry ^ “ 30
periods, both Chambers a^recin making „ “ , f of these
the rule or both Chambers h4ee that fhe 7 ?°d^Catio 
be made, the rules shall thereafter LV ff Sb°uld 
such modified form or be of no effect as thp^^ °nly in

o9. Rspsal of enactments_Thp <. case may be.
Second Schedule hsreby rcpSt*

purpose ;
(Hi) prohibit absolutely, or with such exceptions, or 

subject to such condition* as the Central Government 
thinks fit", tftc bringing of excisable goods into British 
India from the territory of any specified Prince or Chief in 
India, or the transit of excisable goods from any part of 
British India to an}r other part thereof;

(iv) regulate the removal of excisable goods from the 
place where produced, stored or manufactured or subjected 
to any process of production or manufacture and their 
transport to or from the premises of a licensed person, or 
a bonded warehouse, or to a market ;

(v) regulate the production or manufacture, or any 
process of the production or' manufacture, the possession, 
storage and sale of salt, and so far as such regulation is 
essential for the proper levy and collection of the duties 
imposed by this Act, of any other excisable goods, or of 
any component parts or ingredients or containers thereof;

(vi) provide for the employment of officers of the Crown 
to supervise the carrying out of any rules made under this 
Act;

(vii) require a manufacturer or the licensee of a 
warehouse to provide accommodation within the precincts 
of his factory of warehouse for officers employed to super­
vise the carrying out of regulations made under this Act 
and prescribe the scale of such accommodation ;

(viii) provide for the appointment, licensing, manage­
ment and supervision of bonded warehouses and the 
procedure to be followed in entering goods into and clearing 
goods from such warehouses ;

(ix) provide for the distinguishing of goods which have 
oeen manufactured under licence, oi materials which have 
beeu imported under licence, and of goods on which duty has 
been paid, or which are exempt from duty under this Act;

(x) impose on persons engaged in 'the production or 
manufacture, storage or sale (whether 
account

on their own
or as brokers or commission agents) of salt, and, 

*6 far as such imposition is essential for the proper levy 
and collection of the duties imposed by this Act, of anv 
• ither excisable goods, the duty of furnishing information, 
keeping records and making returns, and prescribe the 
nature of such information and the form of such records 
and returns, the particulars to Vie contained therein, and 
the manner in which they shall be verified ;

(*0 require that excisable goods shall ’ not be sold or 
offered or kept for sale in British India except in prescribed 
containers, bearing a banderol, stamp or label of such 
nature and affixed in such manner as may be prescribed ■ 

(zii) provide fur the Issue of licences and transport 
permits and the foes, if any, to be charged therefor :

Provided that the fees for the licensing of the manu­
facture and refining of salt and saltpetre shall not exceed,

as if

n in
not
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gi anted powers conferred and other things done under 
any such enactment and now in force shall, so far as they 

not inconsistent with this Act, bo deemed to have been 
respectively made, published, granted, conferred or done 
under this Act.

40. Bar of suits and limitation of suits and other legal 
proceedings—(7) No suit shall lie against the Central 
Government or against any officer of the Crown in respect 
of any order passed in good faith or any act in good faith 
done or ordered to be done under this Act.

(2) No suit, prosecution, or other legal proceeding shall 
be instituted for anything done or ordered to be done 
under this Act after the expiration of six months from the 
accrual of the cause of action or from tho date of the act 
or order complained of;

Description of goods Rato of duty
No.

(3) Matches in boxe3 containing on an Ten annas per gross of
average not more than twelve boxes, 
matches of the type known as 
“ Bengal Lights

(4) All other matches

are

. . Eight annas for every 
1,440 matches or frac­
tion thereof.

3 MECHANICAL LIGHTERS—
“ Mechanical Lighter ”

mechanical or chemical contrivance 
for causing ignition which is port­
able and which operates by produc­
ing a spark or flame whether by 
itself or when brought into contact 
with gas, and includes a mechanical 
lighter issued from a factory in an 
incomplete state or requiring for 
its completion the addition of a 
flint.

4 MOTOR SPIRIT—
Motor spirit ” means—

(а) any inflammable hydro-carbon 
(including any. mixture of hydro­
carbons or any liquid containing 
hydro-carbons) which is capable of 
being used for providing reasonably 
efficient motive power for any form 
of motor vehicle ; and.

(б) power alcohol, that is, ethyl Fifteen annas 
alcohol of any grade (including such imperial gallon, 
alcohol when denatured or otherwise
treated), which either by itself or in 
admixture with any such hydro­
carbon, is capable of being used as 
aforesaid.

means any Three rupees per lighter

FIRST SCHEDULE 
(See section 3)

Y'. item 
No.

Description of goods Rate of duty

1 KEROSENE—
** Kerosene ” means any inflammable 

hydro-carbon (including any mixture 
of hydro-carbons or any liquid con­
taining hydro carbons but excluding 
motor-sprit) which—

(i) is made from petroleum as defined 
in section 2 of the Indian Petroleum 
Act, 1899 (VIII of 1899), and

(n) is intended to be or is ordinaryly The rate at which Cus- 
used in liquid form for purposes of toms duty is for the 
illumination. time being leviable un­

der the Indian Tariff 
Act, 1934 (XXXII of 
1934), read with any 

" other enactment for
the time being in force.

per

6 SALT—
“ Salt ” includes swamp salt, sponta- For the year ending the 

neons salt, and salt or saline solutions 31st day of March, 
made or produced from any saline 1944, the rate fixed

by section 2 of the 
Indian Finance Act, 
1943 (VHI of 1943), 
read with section 5 of 
the Indian Finance 
(Supplementary and 
Extending) Act, 1931, 
and thereafter the 
rate fixed annually by 
Act of the Central 
Legislature.

.. Three annas and seven 
and one-fifth pies per 
ounce Troy.

.. Four rupees per ton.

substance or from salt earth.

2 MATCHES—
“ Match ” includes a firework in the 

form of a match; and, where a match- 
stick has more heads than one capa­
ble of being ignited by striking, each 
such head shall be deemed to be 
a match.

(1) Matches, manufactured in a factory
whose daily output exceeds 
hundred gross of boxes, in boxes or 
booklets containing on an avorage— «
(i) not more than forty matches .. Two rupees

Ui) more than forty, but not more than Two rupees
fifty matches. and eight Per gross

of boxes
(tii) more than fifty, but not more than Three rupees T or book- 

sixty matches. *efcs*
(tv) more than sixty, but not more than Four rupees 

eighty matches.
(2) Matches, manufactured in a factory 

whose daily output does not exceed
hundred gross of boxes, in boxes 

or booklets containing 
average—
(i) not more than forty matches ..

one
6 SILVER

7 STEEL INGOTS
8 SUGAR, PRODUCED IN A FACTORY

ORDINARILY USING POWER IN 
THE COURSE OF PRODUCTION OF 
SUGAR—

“ Sugar ” means any form of sugar 
containing more than ninety per 
cent of sucrose :—

(7) Sugar other than Khandsari or Three rupees per cwfc. 
Palmyra.

(2) Khandsari sugar—
that is to say, sugar in the manu- Eight annas per cwt. 

facture of which neither a vacuum 
pan nor a vacuum evaporator is 
employed.

(3) Palmyra sugar—
that is to say, sugar manufactured Am. 

from jaggery obtained by boiling 
' the juice of the palmyra plam.

9 TOBACCO, CURED—
“ Tobacco ” means any form of tobacco, 

or uncured, and

annas.

"'-yu one
on an

One rupee,' 
fifteen annas 
and two 
pies.

than forty, but not more than Two rupees
and seven 
annas.

than fifty but not moro than Two rupees,
’ f o u rteen

annas and 
nine pies.

than sixty but not moro than Three rupees,
fqu rteen 

'annas and 
four pies.

(ii) more
fifty matches. Per gross 

of boxes 
or book­
lets.

[Hi) more
sixty matches. whether cured 

whether manufactured or not, and 
includes tho leaf, stalks and stem of 
the tabacco plant but does not 
include any part of a tobacco plant 
whilo still attached to tho earth ;

[iv) more
eighty matches.
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Item
Description of goodsNo. Rat3 of d'.ity^. I tom 

No.
i 1 V KG ETA BLE PRODUCT—

“Vegetable product M 
vegetable oil or fat which, whether 
by itself or in admixture with any 
other substance, has by. hydrogena­
tion or by any other process been 
hardened for human consumption".

" Description of goodsRato of duty
AVir«:nia Tobacco- ' 

A—iluo-curcd—
(7) if intonded fo:

(a) cigarettes—
(i) containing

any Five rupees per cwt.moans
r manufacture into —

moro . than 20 One ruooo't 
tobacco1! W°iSht °f imP°rted a"d ‘woivo | 

(ii) containing 20
less than 20 per cent weight and 
ot imported tobacco.

Rw) containing 
tobacco.

(b) biris . . <-.•
(c) cheroots i! "

(2) If intended for any other purpose Ono

annas.
per cent or Ono rupee j 

four T H E S EGON D SCH E D U L E 
(See sections 6 and S) 

PART A

annas, 
imported Eightno annas ^Por lb.

Excisable goods specified for the purposes of section G — 
, 1. Tobacco,annas > 

rupee 1 
and twelve I PART B

Excisable goods specified for the purposes of section 8—
1. Tobacco.

annas.
.. Six annas . . jB—Air-curod 

II Country Tobacco—
(1) if intended for manufacture into—

(a) cigarettes
(b) biris • . . •
<c) cigars or cheroots .. ’ ’
(d) hookha tobacco
(e) snuff

(2) if inton ©d for sale as chewing Ono 
tobacco, whether manufactured or 
merely cured.

(3) if intended for any other purpose Six annas 
HI—Stalks, stems and other refuse of

tobacco—
{1) if intended for use in the prepara­

tion of any form of manufactured 
tobacco.

(2) if intended to bo used for agricul- Nil 
tural purposes

IV—Tobacco manufactured into cigars 
and clioroots of which the value—
(i) exceeds Rs. 30 a hundred'

(ii) exceeds Rs. 25 a hundred but does Five rupees 
not exceed Rs. 30 a hundred.

(iii) exceeds Rs. 20 a hundred but does Fourrupeos 
not exceed Rs. 25 a hundred.

(iv) exceeds Rs. 15 a hundred but does Three rupoos 
not exceed Rs. 20 a hundred.

(v) exceed Rs- 10 a hundred but does Two rupees 
not exceed Rs. 15 a hundred.

(vi) exceeds Rs. 5 a hundred but does Ono rupee 
not exceed Rs. 10 a hundred.

(vii) exceeds Rs. 2-8-0 a hundred but Eight annas 
does not exceed Rs. 5 a hundred.

(v\ii) exceeds Rs. 1-4-0 a hundred bub Four annas 
does not exceed Rs. 2-8-0 a hundred 

(ix) exceeds As. 10 but does not exceed Two annas 
Rs. 1-4-0 a hundred.

THIRD SCHEDULE 
(See section 39)Six annas "] 

Six annas 
two annas 
Ono anna 
Six annas 

anna

Extent of 
repeal.Yoar. No. Short title

1870 XVI 
1882 XU 
1880 IV

.The Transport of Salt Act, I%79. . The wholo.
The Indian Salt Act, 1832 

.. The Madras Salt Act, 1330
I

The Bombay Salt Act, 1300

. . The whole. 

.. The whole.Per lb.
(Madras)

(Bombay
1S90 II . . The wholo.

Ono anna 190S X 
1917 If

. . The Iniian Salt-duties Act. 1903 The wholo. 
The Motor Spirit (Duties) Act, The whole. 

1917
The Indian Finance Act, 1922 . . Tho whole. 
The Silver (Excise Duty) Act, The wholo. 

1930
The Indian Finance (Supple- Tho whole, 

mentary and Extending) Act,
1931.

Tho Sugar (Excise Duty) Act, The wholo. 
1934.

The Matches (Excise Duty) Act, The whole. 
1934.

1934 XXIII . . The Mechanical Lighters (Excise The wholo. 
Duty) Act, 1934.

1934 XXXI .. The Iron and Steel Duties Act, The whole. 
1934.

. Tho Sind Salt Law Amendment Tho whole. 
Act, 1938.

. The Tyres (Excise Duty) Act, Tho wholo.
'• 19 41. •

The Tobacco (Excise Duty) Act, The wholo. 
1943.

. The Vegetable Product (Excise Tho wholo. 
Duty) Act, 1943.

1922 XU 
1930 XVIII .

1931.. Six rupees '

1934 XIV

1934 XV1

Per hun­
dred.

193S XIII

1941 X

1943 X

1943 XI
10 TYRES—

“ Tyre ” means a pneumatic tyre in Ten per confc ad vcilo- 
the manufacture of which rubber is 
used and includes the inner tube 
and the outer cover of such a tyre.

G. H. SPENCE 
Secy, to the Govt, of India

rem

t ,,

-5

Printed and Published by S, H. Khan, Superintendent, Govt. Press, 0. G. 51—330—17-3-1944Cuttack :


